FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ADHAR PROJECT MANAGEMENT & CONSULTANCY PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Adhar Project Management & Consultancy
Private Limited

2. | Date of incorporation of corporate | 11-06-2008
debtor

3. | Authority under which corporate debtor | ROC — Mumbai
is incorporated / registered

4. | Corporate Identity No. /—Himited | U74140MH2008PTC183430
Liability IdentifieationNe- of corporate
debtor

5. | Address of the registered office and | Shop 16, Floor-1, Plot-8, Khatau Building,
principal office (if any) of corporate | Alkesh Dinesh Modi Road, Bombay Stock
debtor Exchange, Fort, Stock Exchange, Mumbai,

Mumbai, Maharashtra, India, 400001

6. | Insolvency commencement date in | 17-09-2025
respect of corporate debtor (Order Received Date 25-09-2025)

7. | Estimated date of closure of insolvency | 16-03-2026
resolution process (180 days from the Order date 17-09-2025)

8. | Name and registration number of the | NPV Insolvency Professionals Private
insolvency professional acting as | Limited (Formerly known as Mantrah
interim resolution professional Insolvency  Professionals Private

Limited) through its Director, Mr.
Janak Jagjivan Shah

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-
23/50021

9. |Address and e-mail of the interim | Address: H-35, 1st Floor Jangpura
resolution professional, as registered | Extension, Jungpura, South Delhi, New Delhi
with the Board —110014.

Email id: ipe@npvca.in

10. | Address and e-mail to be used for | Correspondence Address: 10" Floor,
correspondence with the interim | 1003, Zion Z1, Near Avalon Hotel, Sindhu
resolution professional Bhavan Road, Thaltej, Ahmedabad — 380054

Process Email id:
cirp.adharproject@npvinsolvency.in

11. | Last date for submission of claims 09-10-2025 (14 days from the receipt of the

Order dated 25-09-2025)

12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) www.ibbi.gov.in

(b) Details of authorized
representatives are available at:

cirp.adharproject@npvinsolvency.in
(b) Not Applicable



mailto:ipe@npvca.in
mailto:cirp.adharproject@npvinsolvency.in
http://www.ibbi.gov.in/

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench III, has ordered
the commencement of a corporate insolvency resolution process of the Adhar Project
Management & Consultancy Private Limited on 17-09-2025. (Order received date 25-09-2025).

The creditors of Adhar Project Management & Consultancy Private Limited. are hereby called
upon to submit their claims with proof on or before 09-10-2025 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Janak Jagjivan Shah

Appointed as Interim Resolution Professional

In the matter of Adhar Project Management & Consultancy Private Limited
IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA Validity- 31.12.2025

Email for Correspondence: cirp.adharproject@npvinsolvency.in

Date: 26-09-2025
Place: Ahmedabad


mailto:cirp.adharproject@npvinsolvency.in
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FINANCIAL EXPRESS

L&T Finance Limited
(formerly known as L&T Finance Holdings Limited)

PUBLIC :anﬂn‘unGEMEHT EAST COAST RAILHAY Registered Office: L&T Finance Limited, Brindavan Building -
iy Reilfishe B ol e Insolency Snd Bankmnipicy Bosn st inda g-Tendar Notica No. EPC-CECONIVBES Plot No. 177, Kalina, CST Road, Near Mercedes Showroom L&T F’nance

NOTICE OF LOSS OF SHARE [Insalventy Resolution Process for Corporate Persons) Regulaticns, 2016) 2025041, Dated: 10.00,2025 Santacruz (East), Mumbai 400 098
COMSTRUCTION OF MAJOR CIN No.: L67120MH2008PLC181833
LARSEN & TOUBRO LIMITED FOR THE ATTENTION OF THE CREDITORS OF Branch office: Mumbai
L&T House, Ballard Estate Mumbai Maharashira - 400001 ADHAR PROJECT MANAGEMENT & CONSULTANCY PRIVATE LIMITED ERIDGES, ROAD OVER BRIDGES AND ranch oftice: Vumbal
Nofice s hereby given thet e company wil proceed to issue duplcae share cerfica ROAD UNDER BRIDGES IN COMNECTION
(3) fothe unless a valid ObjeCtion is received by he Companywilhin fwo days from the date RELEVANT PARTICULARS WITH SAMBALPUR CITY-JARPADA 3RD & —
of publicaion of this nofice. No claims il be entetained by the company with respect o 1. [Wame af comporate debior T [ adter Project Managemenn & Corsultarcy 4THLINE PROJECT ON EPC MODE.

te riginal shere oertficats) subsequent to te st of upicates thereaf, Pawanpreet ' | Priveste Linkited e TS 4103600 Lakh POSSESSION NOTICE

Kaur, Déo M Swindesr Singh,44r1st Floor Pusa Road Kara Bagg C?ntral el 110005, 7| Date af iIncomoaton of comorts debor 1106 3008 [Rule-8(1)]

Larsen & Toubro Ltd Share certficate had been lost in year 2019, Cericate detals is R AT S e e T R e T e T . . . . . . . . . e .

ot Coricae Dizt S [ Ier WM. SO e ROk N the work: 24 Twenty Four| Months, Whereas the undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitization and Reconstruction

No.| No. | 'S | From  To | St : ;umr“;.ﬂe ,ﬂén-j,.. Mo/ ﬁﬂeﬂ Cabity | UT41a0MP0RPTCIRIAT0 15.11.2025, of Finfa\ncial Assets and Enforcement of SECl:lri'ty Interest Act, 2092, and !n exercise of powers conferred by Section 13(12) of the said Act read with [rule ?.;] of the

% 1323688 | 225 (Bonus 2017) 130124810 1391125034 {CurertHong | Memtifoaban e of comoeate debor | 1200 hrs. Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowersand Guarantors to repay the amount mentionedin
3. | Adress of the regstered officeand | 5hap 16, Fiooe L, Plot8, Khatau Buliding, Alkesh Mo manyal offers sent by Post/CoanerFax orm the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of

104464 |15 Demerger 04| 5008015 5008089 | P prncipal Gfice (F ary) obooporsker | Dish Modk Roa, Bombey Steck Bichiangs, Fort, person shall be accepted apanst such demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-

2l [a) | Stock; Bxche . Mumhba i ! .. . . . . . .
463406 150 Bonus 2013 62124007 62024185 IEPF biami | Mumbes ;:;Eaﬂmwmlamm &-Tenders even if these are submitied on fim's. Borrowers/ Guarantors and public in general that the undersigned has taken possession of the property described herein under in exercise of powers conferred

lefter head and recaived in bme, A1 such

=y — T [ Insctvency commencerant date in [TFoeis By 3 Aty on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.
255137 | 75 (Bonus 2006)| 143307014 143307088, IEPF | mspect of comomte dotror (et Recehed Date 25-00-2025) manual offars shall ba corsdared mvahd ard
7. | Extimaned date of cosure of insakency | 16032026 shall rejected summarily withoul any D d Noti
371700 150 (Bonus 2008) 579073142 579073291 IEPF |shilion processs | {1503 dhaes Frorm the Orier date 17.09-2025) cansideration Loan Borrower/s/ intion of . émand Totice Date and Type
Aoy eson o e i gt e e sl ol [ - e and registration nurmibes of the. NPV Insohvency Professionais Private Lindted Complete information inclisding &-tender Account | Co-borrower’s & Description of the Mortgaged Properties Outstanding | ©f Possession
hi‘? her/}heirclaim vith all supporting documents wih the companyfat fs registeredf _ﬂiﬁ’f-ﬁ“-l:!-'rl:;rﬁﬂﬂ'ﬂ' BCLNE &6 intenm | [Formesdy known as Marrtrh H dacuments of the above a-Tendars is avalabla in Number | Guarantors Name Date Amount (3) Taken
offce. If no valid and legiimate clam is received within 15 days from the date 0 [ mezsaition profeson | Professionals Private Limited) throwgh s Directos, wiskisha hitp: s ireps.gov.in ! 1 - - {
ol oflhisnotice?thecompanywil\ proceedtoissueLe%erofConﬁrmation | Mir. Janakc Jaglivan Shah ol ‘-Elpzmgpect-r:plendmrsareadwsadm H051190506| 1. Mr. Sandeep All That Piece And Parcel Of Flat No. 606, Admeasuring 370 Sgaure | 08.11.2024 |Rs. 39,42,290.55/- 23.09.2025
inIieuofdup\icatpsharecenificate(s)totheferson|istedab0veand nofurther oam : | IBE Reg. Noc B33/ IPE O0A0/IPA 2/2022- 23,/50021 Il?'n'!‘.-i!.‘u I:m:: websit fikaan diys befors the date 23041708, |Jotiba Wandre As Feet Carpet Area, Equivalent To 34.37 Sq. Mtrs On The 6th Floor In As on 04-11-2024 Physical
Would be entetaned fom any other person(. Place: Mumbai | |t | 9. | Ackiess and e-masl of the mterm | Address: H-25, Tst Floor langpum Edersion, £ ol el i ol e (et H051192007| Borrower And The Building No. D2, In The Building Known As Raunak City Situated Possession
{resobtion professions, as registerer | ungura, South Deiti, Mew Delhi - 110014, Qi Closing o7 Wenler D Noe. ANy LA . : . L o
R by e i Corigenta issuad for this tander. The changes! 23060537 |2. Mrs. Pooja At Village Wadeghar Taluka Kalyan, District Thane, Within The Limits
30 Ak sinc el 15 tEbd s wﬁh 10%h Bioor, 1003, fion 71, Comigenda (ssued for the lender. The Sandeep Wandre Of Kalyan Dombivali Municipal Corporation Thane-421301
|corESpordlEnoe with the interm M favdon Hots, Sndh Bhaan Road, Thaksj tendarers! bidders must have Class-ll Diggal ?
reskstion professes Ahmedabad - 380054 Signature Carlificale and mus! ba regislarad or The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
o S i | PREGANR S i P LTG0 IOy i) IREFS portal. Cnly registared tenderanbidder would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
(LesLLeNE For Sunnisen ol Hewra nﬁ"‘“gﬂg&'}.{"* from e recea of. the Order can participabe an e-iendering. the date of demand notice till payment/realization.
13| Cierees OF Grdiions., 1 any, Lnder [ Not Apeilcabie = The tenderers should read all instuctions to the
|clense (b of Subrsection [BA] of section | tendarers carefully and ensue complisnca of
- {21, ascarmned by the inerim resolution ﬂ"'“ﬂmﬁﬁ;ﬁ%MI e Officar (Canl Sd/-
PUBLIC NOTICE | protessional _ L] nistrative Officer (Con . ;
{ ; ; HETACTITE T Date: 26.09.2025 Authorized Officer
: - 13, Narmes of Irsobeency Professicnals Pt Apicats PR-118/C125-26 Bhubanmeswar
M IIITI.I.'.E is heraby give n that the et gl o | 1 Place: Mumbai For L&T FINANCE LIMITED
Cartificate (s) for 300 bearing Equity | Rapresantative of creciton n A ol
share Certiticale No (=) 252078 & 461494 |{Theess ramies for each clss)

and Distinctive Mo(s) 143164459 -| ||+ |2 Relevant Fomns ard ([} wowwcibbl govin cipadnarprsctiTEIEohvencyin
:h-:l Deails o auihorired represeatatives . (B ot Applicable
143164558 -i!'- 620063071 - 620063270 L rvenb
under the folio No 10548578 of Larsen & B | . - faveby gen that the Hatiarial Company Law Trbunal, Mambai Bendh i, has
: : E p
Toubro Limited standing in the name (s} prdered the commescement of a corporate insalvency resolution process of the Adhar

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN
INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL
AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS"), NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION

guﬂ:;;; Em g:‘;&ﬁm St | Bt o s iR e e DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES OF THE COMPANY ON THE MAIN BOARD OF BSE LIMITED (“BSE") AND
ave been lost The créstilors of Adhar Praject Management & Corsultancy Private Lirmited are herety i :

NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") IN COMPLIANCE WITH CHAPTER Il OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR

0 miﬂfﬁlﬂ -HI'II:| 1|'|E| Umjers;ﬂnelj have called ipon Lo sebmit theirr claams with prood on or befare Q5102025 1o thie mterim
abnl; .y a ] ; ressolulion professional atthe address mantioned ageirest entry Mo, 10,
applied to the Company toissue duplicate Thi finaneial croditors shall submit theirclaims with proof by electronic means oaly, 8l other

Certificate(s) for the said shares. Any l:rlugl:llm“a may submit tha claims with praaf in person. by post or by stectronic means REGULATIONS")
, e Afinanclal creditor belonging to & class, as listed against the entry No. 12, shall indicats its '
person who has any claimin respect of choica of autharlsed reperasentative from among the three insalvency professionals listed F u ELIC nH H n u H CEM EHT

tha zaid shares should write to our againest entry No.13 10-act as authorizad representative of the class [spacify class] in Form
CA. — Mot Apphcable

Registrar, KF in Technologies Limiteg. Submisaion of false or miskeading proots of claim shal athract penalties.
Selenium Tower B, Plot 31-32, IPE- NPV Insolvency Professionala Private Limited (Formerly Known as
i ; = | Mantrah Insolvency Professlonalks Private Limited)
Gachibowli, Financial District, Through its Director - Mr. Janak Jagfivan Shah
Hyderabad-500032, within one month Appainted as Interim Resabution Professional
% i § In the matter of Adhar Project Management & Consultancy Private Limited
from this !dEttE', glse the company will IBBI Reg, No: IBBI/ IPE.ODA0,/IPA-2, 202223, 50021
procesd fo issue diuplicate Cartificate(s). Data: 26-09.2025 AFA Valldity- 31.12,.2025
Name (5} of Shareholder (s) Place: Ahmedabad Emall for Correspondance: chrpadhamroject@npyinsohency.in

Sonali Bhagwati Dalal Jaint .
(Please scan this 2R
Sohrab Shapur Dalal :
Add-S-296, Greater Kailash Part-I, code ot DIV TE)

PARIJAT INDUSTRIES (INDIA) LIMITED

QurCompany was ariginally incorporated under the name. “Triumph Pesticides (Bombay) Private Limited”, a5 a private limited company, under the Compames Act, 1958, pursuant to a certificate of incorporaton ssued by the
Registrar of Companies, Punjab, Himachal Pradesh and Chandigarh at Jalandhar, India on May 17, 1985, The nama of gur Company was subsaquently changed 1o "Parijal Industries (Indiaj Private Limited’, pursuant to a
resolubion passed by our Board on June 14, 2006 and by our Shareholders on June 22, 2006, further to-which a fresh cerdificate of incorporation was issted by the Registrar of Companies, Pungab, Himachal Pradesh and
Chandigarh at Jalandhar, India on July 12, 2006, Subseguentty, upon conversion of our Company info @ public limited company, the name of our Company was changed 1o “Parijat Industries (India) Limided” pursuant 1o &
resolution passed by our Board on June 23, 2025, and by our Shareholders an June 24, 2025, further 1o which a fresh cartificate of incorporation was ssued by the Registrar of Companies, Central Processing Cantre at
CriSi] LilllitEd criSil Manesar, Haryana on July B, 2025, For datails of the change in the registered office of our Company, sea *History and Certain Corporate Matters - Changes in our Registered Office” on page 284 of the draft red harring

prospecius dated September 25, 2025 {the *DRHP” or the "Draft Red Herring Prospectus’).
Registered Office: Lightbridge IT Park, Saki Vihar Road,

Corporate ldentity Number; U24219D0L1995PLC161189; Reglstered Dffice: M-TT, M-Block Market, 181 and 2nd Floor, Greater Kaflash - (I, Mew Delnl 170048 Delhd, Indiz

S E. RAILWAY — TENDER Andheri [East) Mumbai- 400 072. India Sowmpony et S0P Sbel Corporate Office: 3rd Floor, Plot No. 239, Okhla Industrial Estate, Okhla Phase - 3, New Delhi 110 020; Delhi, India; Contact Person: Anil Kumar Sachdeva, Company Secretary and Compliance Officer
: Corporate ldentification Number (CIN}: Tel: +91 11 4576 8000; E-mail: comganysecretary@panijat.in; Website; www. parijatagrochemécals.com

Oy, Chief Signal & Telecom Englneer! LET120MH19RTPLCI42363
Project-1l{South Eastern Railway Tel.: +81 22 6137 3000 PROMOTERS OF OUR COMPANY: KESHAV ANAND, SHARAT ANAND, VIKRAM ANAND, UDAY RAJ ANAND AND SHIVRAJ ANAND
Kharagpur, acting for and on behall of Website: www.crisil.com, e-mail: investors@erisil.com
the President of India invites NOTICE OF POSTAL BALLOT INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALUE OF T 5 EACH ("EQUITY SHARES") OF PARIJAT INDUSTRIES (INDIA) LIMITED {(“COMPANY™ OR “ISSUER™) FOR CASH AT APRICE
& Tahier fof -Hig folowing Work - bEr s ard b ek It that sircuant e S Al i e tha OF ?[«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF T[e] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (“OFFER™) COMPRISING A FRESH ISSUE OF [«] EQUITY
w-Tandar Motlen M S-T-F'Ftﬂ.la El.‘.rl'l‘lpﬂr'li-EEr Act Eﬂ?{ % e i [hd “E:: E‘—;mpa rias fIMEI nagement SHARES AGGREGATING UPTO % 1,600.00 MILLION ("FRESH ISSUE™) AND AN OFFER FOR SALE OF 20,370, 6B0 EQUITY SHARES AGGREGATING UPTO % [«] MILLION (“OFFER FOR SALE"), COMPRISING AN
CKP-2LCGATES Dated : and Administration) Rules, 2014, circulars issued by the Ministry OFFER FOR SALE OF 1,200,000 EQUITY SHARES AGGREGATING UP TO < [«] MILLION BY KESHAY ANAND, 1,200,000 EQUITY SHARES AGGREGATING UP TO % [«] MILLION BY SHARAT ANAND, 554,000

EQUITY SHARES AGGREGATING UP TO 2 [«] MILLION BY VIKRAM ANAND (COLLECTIVELY, "PROMOTER SELLING SHAREHOLDERS™), 1,600 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION BY
HARSHI ANAND, 323,000 EQUITY SHARES AGGREGATING UP TO % [«] MILLION BY SANYA ANAND AND 323,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY VIRAJ ANAND (COLLECTIVELY,
“PROMOTER GROUP SELLING SHAREHOLDERS"), 2,168,880 EQUITY SHARES AGGREGATING UP TO ¥ [#] MILLION BY ABHAY KUMAR GUPTA (“OTHER SELLING SHAREHOLDER"), 14,600,000 EQUITY
SHARES AGGREGATING UP TO T [«] MILLION BY INDIA AGRI BUSINESS FUND il LIMITED, (“INVESTOR SELLING SHAREHOLDER"), (COLLECTIVELY, *SELLING SHAREHOLDERS™ AND SUCH EQUITY
SHARES OFFERED BY THE SELLING SHAREHOLDERS, “OFFERED SHARES").

QUR COMPANY IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPOPLACEMENT OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, AGGREGATINGUP TO
320.00 MILLION PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE REGISTRAR OF COMPANIES, DELHIAND HARYANA AT NEW DELHI ("ROC™). THE PRE-IPO PLACEMENT, IF UNDERTAKEN,

23.09.2025: Brief Description of of Corporate Affairs ("MCA Circulars™) dated April 8, 2020, May
Name of the Work with its location : 5, 2020, May 5, 2022, December 28, 2022, September 19, 2024
Interlacking of 2 nos, LC gates: RBK- and the latest being 03/2025 dated September 22, 2025 and
Y8 s BRICES Fadlne T Teas other applicable provisions, inciuding any statutory modification or

' o re-enactment thereof for the time being in force, Crisil Limited
than SOK and greater than 20K| | (he "Company”) seeks approval of Members for appointment of

1N hakrad rpur Division; ] i i ;
Ap:r niim:t: i;;t o w'mhﬁ : E;'I E:”ﬁgﬂ E';T;E’ggggﬂ?ggf;fggg?“ seaatRied herosty WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPD
¥ 21208 871 58 E M : ' : ; PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE
=287, tarmest Waney 1) | The Lompany has on Seplember 25, 2025, completed the dispatch SIZE OF THE FRESH ISSUE, PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-PO PLACEMENT, PRIOR TO ALLOTMENT
7 2,56,500.00; Date & time for| | of the Postal Ballot Noftice to the Members whose names appear PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING
Closing of e-Tender : 17.10. on the Register of Members/List of Beneficial Owners as received OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
2025 at 15:00 hrs, Website on| | fromthe Nafional Securities Depository Limited (NSDL) and Central SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND THE PROSPECTUS,
which tender has been published Depository Services (India) Limited (C DSL) at their registered THE OFFER INCLUDES A RESERVATION OF [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UP TO ¥ [«] MILLION (CONSTITUTING UP TO [#]% OF THE POST OFFER PAID-UP EQUITY
R P emall ids. Members whose names: appeared on the Register of SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (“EMPLOYEE RESERVATION PORTION”). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS
(PR664) | Members/List of Benaficial Owners as on Friday, September 19, HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [s]% AND [¢]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF
2025, i.e. the cut-off date, will be considered eligible for the purpose OUR COMPANY.
of voting. A person who is not a Meml:rer as on Friday, September THE PRICE BAND, THE EMPLOYEE DISCOUNT (IF ANY) AND THE MINIMUM BID LOT SHALL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE BELMS AND WILL BE ADVERTISED IN ALL
19, 2025, |.e. the cut-off date for reckoning voting rights, should treat EDITIONS OF [#] {A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER, HINDI BEING THE REGIONAL
this Notice for '“[ﬂr!'“Et'f'“ purpases only. In a::.::c:rdanlc:e with the LANGUAGE OF NEW DELHI WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TQ THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO STOCK
above-mentioned Circulars, Postal Ballot forms and Bu SIHEEE_REFW EXCHANGES FOR THE PURPOSES OF UPLOADING ON THEIR RESPECTIVE WEBSITES INACCORDANCE WITH THE SEBIICDR REGULATIONS.
Envelopes have not been sent to the Members. The communication In case of any revision in the Price Band, the Bid'Offer Period will be xianded by at least three additional Working Days after such revision of the Prica Band, subject to the Bid/Offer Period not exceading 10 Working Days. In
of the assent or dissent of the Members would take place through ca3es of force majeure, banking strke or similar circumsiances, our Company may, for reasons to be recorded in writing, extend the Bid/Offer Period for & minimum of one Working Diay, subject to the Bid! Offer Period not
the remote e-voling system only. exceeding 10 Working Days. Any révision In the Price Band and the revised Bid Offer Perniod, if applicable, shall be widely disseminated by notification tothe Stock Exchanges, by issuing a press release, and also by Indicating
Members holding shares in dematerialised mode are requested to the change on tha respective websites of the BRLMs and attha terminals of the Syndicate Members and by an intimation to Designated Intermediarias and the Sponsor Bank, as applicable.

. : register/update their email addresses with the relevant Depository The Offier is betmg made in terms.of Rule 19(2)(b) of the SCRR. read with Regulation 31 of the SEBICDR Regulations, The Offeris being made through the Book Building Process in accordance with Regulafion 8{1) of the SEB!
NOTIGE is hereby given that the Participants. Members holding shares in physical mode are ICOR Regulations wharsin not mare than 50% of the Net Offer shall be available for allocation on a proportionate basis 1o QIBs ("QIB Portion”), provided that our Company in consulation with the BRLMs, may allocate up to
Certiticate l_EI' tor 200 beanng Equity requested o update their emall addresses with the Company's 0% of the Q1B Partion to Ancher Investors and such allocation will be on a discretionany basis by eur Company in consulation with the BRLMs, In accordance with the SEBI ICDR Requtations {lhe *Anchor Investor Portion '],
share Certificata No (s} 99541, 252090 Registrar and Share Transfer Agent (RTA), KFin Technologies of which at least one-third shall be reserved for domestic Mutual Funds, subsect to valid Bids belng received from the domestic Mutual Funds at or above the price al which allocation is made o Anchor Investors [*Anchar
& 461503 and Distinctive Nois) Limited by sending filled physical ISR forms as specified by Investor Allecation Price’). In the event of under-subscription or non-allecation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion {ather than the Ancher Investor Portion) ('Net QIB
4778157 - 4778206, 143165134 - SEBI along with request letter signed as available in our records Portion”). Furiher, 5% of the Net QIB Portion shall be available for allacation on a proportionate basis only fo Mutweal Funds, subject o valid Bids being recerved at or above the Offer Price, and the remainder of the Net QIB
143165183 & 620063946 - 620064045 | | vwentioning their folio no.. name, scanned copy of the share Portion shall be available for allocation on a proportionste basis to all QIBs (other than Anchor Investors), including Mutuai Funds, subject to valid Bids being received at or above the Offer Price. However, if the aggregate
under the folia No 10549868 of Larsen & certificate {front and back), PAN [self-attested scanned copy of demand from Mubual Funds is less than 5% of the QIB Poriion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QIB Partion for proportionate allocation to QIBs.
Toubro Limited standing in the name (s) PAN card), AADHAR (self-attested scanned copy of Aadhar card) Further, not less than 15% of the Met Offer shall be available for allocation fo Niis ("Non-institutional Category”) of which one-third of the Mon-Institutional Category shall be avadable for aocation to Bidders with an
SOHRAB SHAPUR DALAL JOINT for registering their email address and other KYGC details to the application size of more than ¥ 200,000 and up to ¥ 1,000,000 and twa-thirds of the Non-Institutional Category shall be available for allocation o Bidders with an application size of mare than ¥ 1,000,000 and under-
SONALI IEHﬁEWﬂT:I DMBAL have baan below given address, subscription in efther of these two subcategories of Non-Instdutional Categary may be allocated to Bidders in the other sub-category of Non-Institutional Category i accordance with the SEBI ICDR Regulations, subject fo
st or misiaid and the undersigned have ; ; . ; valid Bids baing recaived at or above the Offer Price, Further, nol less than 38% of the Nel Offer shall be avastable for allocation 1o Rlls ("Retail Category”), n accordance with the SEBIICDR Regulations, subject to valid Bids
applied to the Company 1o issue %:J:L: ‘Eﬂh;lzltnﬁﬁ: g‘;ﬂ :?I;EEE{ U;}ﬁa'“ggl Sﬂliléih ‘LTHLEEE? Hrsaef:'?n.: 5:‘ being recaivad from them at or above the Offer Price. Further, Equity Shares will be afocated on a proportionate basis to Eligibse Employeas applying under the Employee Reservation Porton, subject 1o valid Bids received
duplicate. Certiticate(s) for the said Eerilinga'mpally M alndal H}f{lrlarabad - 500032 ' : from them at or above the Offer Price. All Bidders {except Anchor Investors) shall mandatarily participate in this Offer only through the Application Supported by Blocked Amount (" ASBA") process and shall provide details of

their respective bank accownt {including UPTID (defined hereinafter) in case of UP! Bidders {defined hersinafter] in which the Bid Amaount will be blocked by the Self Certified Syndicate Banks (*SCSBs") or the Sponsor Bank(s),
as the case may be. Anchor Invesiors ans nol permitted o participate in the Anchor Invesior Portion through the ASBAprocass. Fordetads, see “Offer Procedure” baginning on page 520 of the DRHP

sharas. Any person who has any clalm in

respect of the said shares should write 1o In compliance with provisions of Section 110 of the Act read with

our Registrar, KF in Technologies Companies (Management and Administration} Rules, 2014 and Thiz public announcament is made in compliance with the provigions of Regulation 26(2) of tha SEBI ICDR Regulations to inform the public that our Company is propesing 1o undaertake, subject to applicable statutory and
Limited. Selenium Tower B, Plot 31-32, Regulation 44 of the Securities and Exchange Board of India requiatory requirements; receipt of requisite approvals, marke condiions and other considerations, an initial public offer of its Equéty Shares pursuant to the Offer and has filed the DRHP dated September 25, 2025 with SEBI
Gachibow!l, Financlal Distriel. (Listing Obligation and Disclosure Requirements) Regulations, and the Stock Exchanges on Seplember 25, 2025
Hyderabad-500032, within one month 2015, the Company is offering remote e-voting facility to the Pursuant o Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with Securties and Exchange Board of India ("SEBI") shall be made available to the public for corments, if any, for period of at least 21 days, from
from this data, else the company wil Members of the Company. The Company has '-?”1_‘5“5'5'_.‘”“:' an thve date of publication of this public announcament by hosting it on the website of SEBI at www.sebi.govin, on the websites of the Stock Exchanges i.e., BSE at wwwi.bsaindia.com, N3SE at www.nsaindia.com where the Edquity
proceed to issue duplicats Certificatels), arrangement with National $ecur|{|e_5 Depository _lel'teci ( P:ISDL ) Shares are proposed lo be fisted, the websites of the BRLMs, e 5Bl Capital Markets Limited &l www shicaps.com and Ambit Private Limited at wwwiambitco and the website of our Company at
Name (s) of Shareholder {s) for facilitating remote e-voting services. The login credentials for www.parijatagrochemicals com. Our Company heraby vvites the public to give their commants an the DRHP filed with SEBI, with respect to digclosures made inthe DRHP. The members of pubdic are requested tosend a copy
Sohrab Shapur Dalal & casting the votes ’rhn::_ugh re ”"lﬂ“? e-voling have been sent fo _thﬁ of their comments o SEBI, to the Company Secretary and Compfiance Officer of our Company andior the BRLMs at theer respective addresses mentioned herein below. All comments must be received by SEBI andior our
Sonali Bhagwali Dalal shareholders along with the Nofice of Postal Ballot. The detailed Company andiar the BRLMs andior the Company Secretary and Compliance Officer of our Company at their respective addresses menboned herein below in relation to the Offer on or before 5:00 p-m. on the 21stday from the
Add-5-206 Greater Kailash Parb.dl pracedure for casting of votes through remote e-voting has been aforesaid date of publication ofthis public announcement In accordance with Regulation 26(2) of SEBIICDR Regulations, _ _ _ -
; Hi ﬂalhivﬁﬂmé provided in the Notice. The details will also be made available on Investmants in equity and equity-related securities involve a degree of risk and investors should not invest any funds inthe Offer unless they can afford to take the risk of fosing their entire investment. Invesiors are advisad to
Date-25-9-2025 the website of the Company. read the risk factors carefully before taking an invesiment decision in the Offer, Fortaking an investment decision, investors must rely on their own examination of our Company and the Offer, including the rsks invalved, The
The remote e-voting period shall commence on Friday, September Equity Shares have not been recommended ar approved by SEBIL nor does SEB| guarantee the accuracy or adequacy of the contents of the Drall Red Herring Prospaclus, Specific attention of the investons is invited 1o "Risk
26, 2025 at 9.00 a.m. and ends on the ciose of working hours Factors " on page 39 of the DRHP,
{i.e. 17.00 hours) on Saturday, October 25, 2025 (inclusive of both Any decision 1o invest in the Eguily Shares dascribed in tha DRHP may only be made after the red herring prozpectus ("Red Herring Prospectus”) has bean filad with the RoC and must be made solely onthe basis of such Red
the days). The e-voting module shall be disabled by NSDL for voting Herring Prospecius asthere may be material changes inthe Red Herring Prospecius from the DRHF.
thereafter on Saturday, October 25, 2025, and remote e-voting shall The Equity Shares, when offerad through the Red Herming Prospectus, are proposed 1o be ksted on the main board of the Slock Exchanges
not be allowed beyond that same. Faor defalls of the main objects of the Company as-contained in s mermarandurm of associalion, sae “Mistory and Cerfain Corporate Matters” on page 284 of the DRHP.
The Board of Directors have appointed Mr. S, N, Vishwanathan, ﬁz-el-.&tulit}'ﬂfmer_rran'-:-ers of the Company i limited. For detads of the share capital, capital siructure of the Company and the names of the signatories fo the mermorandum of association and the nember of shares subscribed
or failing him Ms. Ashwini Vartak, Designated Partner of 5. N. by them see "Capital Structure”on page 105 of the DRHR _ _
Ananthasubramanian & Co., Practicing Company Secretaries, as [ BOOK RUNMING LEAD MANAGERS REGISTRAR TO THE OFFER
CLASSIFIEDS the Scrutinizer for conducting the Postal Ballot process in a fair — -
and transparent manner. The results of the Postal Ballot will be o SBI CAPS —-8- AMBIT AKFI NTEC H
PROPERTY announced on or before Tuesday, October 28, 2025. The result e e I Acumen at work ALEE L NN A8
'.Suhnaul_lélsb;llalnn;?:.éeadnts él:: Stock Exchanges where the Company's SBI Capital Markets Limited Ambh Privats Limited Kfin Technologies Limited
played along with the Scrutinlzer’s report : _ : : _ : :
on the Company’s website viz. www.crisiL.com. 1501, 15th Floor, A & 8 Wing, G Block Amibit House, 4449 EEI!'IEIDEt Bapsl I'-1a.rg .3!:]1 , e Centriim, 3nd Floar, 5].", Lal Bahadur Shasln Huali.,
RENTAL _ Parinaa Crescanza, Bandra Kurla Complex Lower Parel, Mumbail 400 013 Maharashira, India Mav Pada, Kural Wast, Murmbai 400 070, Maharashira, India
In case of any queries, you may refer the Frequently Asked Bandra (East), Mumibai 400 051, Mahasashira, India Tel: 491 22 6623 3030, E-mall: parijat.jpo@ambit co Tel: +31 40 6716 2222; E-mail: einward.ris@kfintech.com
. . Queastions (F‘M’.‘ts}_ for Shareholders and e-yoling user manual for Tel: +31 22 4006 9807; E-mail: parijsLipofshicaps.com Investor grievance e-mail: customarservicembi@ambit.co Investor Grievance ID: panjat ipo@kfntech.com
Avallablg RI%NT Navi Shareholders available at the download sectlunl of www.evoting. Investor grievance e-mail: investor ralations@sbicaps.com TR SR R Al Wabsite: wivw kfintach.com
Mumbai prime shops nsdl.com or contact NSDL helpdesk by sending a request at Website: www.sbicaps.com; Contact Person: Kristina Dias Contact person: Miraj Sampat/Mitya Chandak Contact person; M. Musali Knshna
warehouse offices 600 EWEHQ@HE‘L‘II.ED.!I’I or call on : 022 - 4886 7000 '.'.E‘F contact thEEDSL SEBI Registration Number: INMI00002531 SEBI registration no.: INMO0OOO10585 SEBI Registration No.: INR000000221
to 10,000 sqft. Also midc helpdesk by sending a request to helpdesk. evoling@cdslindia.com -
plots rent 9820610837 . or contact on the toll free no. 1800-21-08911. Members may also . COMPANY SECRETARY AND COMPLIANCE OFFICER
00502744791 contact Ms, Pallavi Mhatre, Senior Manager or Mr. Sanjeev Yadav, Anil Kumar Sachdeva, PARLIAT INDUSTRIES (INDIA) LIMITED .. Lo
Assistant Manager, NSDL at designated email pallavidi@nsdl com M-77, M-Block Market, 15t and 2nd Floor, Grealer Kailash - 1|, New Delhi 110048 Delhi, India. Tel: +81 11 4576 6000, E-mail: companysacretary@panjat.in; Website; www panjatagrochemicals.com
= = or Sanjeevy@nsdl.com or at telephone nos.- +022 2490 4545 All capitalized terms used herein and not specifically defined shall have the same meaning es ascrbed 1o them inthe DRHF.
IMPORTANT and +91 9324006225. Members facing any lechnical issue in For PARIJAT INDUSTRIES (INDIA) LIMITED
. . . login on CDSL's Easi ( Easlest portal can contact CDSL helpdesk On behalf of the Board of Directors
V\(Ijh|lst_c§re is taken prior to aggleptancelof by sending a request at helpdesk evoting@cdslindia.com or Sl
iatsvecr;'rf{g%f:p‘{'h'g'sm%tifﬁssgxsrg:e;g‘; contact at toll free no, 1800 22 55 33. For further assistance, the Place: ‘New Dalhi. Indla Anil Kumnar Sachdeva
Limited cannot be held responsible for members can contact Mr. Nagesh Gowu, Senior Vice President, Date - Seplember 25, 2025 Company Secratary and Compliance Officar
such contents, nor for any loss or damage KFin Technologies Limited at govu nageshi@kfintech.com or call
incurred as a result of transactions with on toll free no.: 1800-21-09811. The Members may also contact PARLJAT INDUSTRIES [INDJA) LIMITED iz proposing, subjact to applicable statutory and requiatory reguirements, receipt of reguisie approvals, market condifions and ciher considerations, to undertaka an initial publicoffer
companies, associations or individuals the Company’s secretanal department by sending an email to of ils Equity Shares and has filed the DRHP dated September 25, 2025 with SEBI and the Stock Exchanges on September 25, 2025, The DRHP shall be available on the website of SEBI at www.setd govin, on the websites of
gﬁ‘{)ﬁgi:gﬁs {;\‘/e ;Lserepoigsfeacze;‘%eﬁé investors@crisil. com should you have any unresolved queries. thve Stock Exchanges |2, BSE al www.bsaindia,com, NSE at www.nseindia.com, on the websiles of the BRLMs. |.&. SBI Capital Markets Limited at www.sbicaps.com and Ambil Private Limited al www.ambil.co and on the
that readers make necessary inquiries Far Crisil Limited website of our Company at www.par@atagrochemicals.com. Polential investors should note that investmeant in equity sharas invalves a high degree of fsk and for detais relabing 1o such risk, see the section titled "Risk
before sending any monies or entering Sd/- Factars "on page 39 of the DRHP. Potential investors should not refy an the DRHP filed with SEB| for making any invesiment decision.
into any agreements with advertisers or Minal Bhosale This announcament does not constitute an invitation or offer of securities for sake in any jurisdiction, including India. Tha Equity Shares offersd in the Offer have not bean; and will not ba, registarad under tha LS. SecuritiesAct
otherwise acting on an advertisement in Company Secretary of 1933, as amended ("U,5. Securities Act”) and shall not be offerad or sold within the United Siates. Accordingdy, the Equity Shares are being offered and sold only outside the United States in "offghore transactions” as
any manner whatsoever. Mumbai, September 26, 2025 ACS 12099 defined in, and in reéance on, Requlation S under the U5, Securities Act and the appficable laws of the junsdichions where those offers and sales are made e

epaper.financialexpress.-mn‘. .
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